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petition under Article 226 0f the constitution of rndia praying that in thecircumstances stated in the affidavit filed there!
pteased to Writ of direction, more particutar, ::: ,tl^:'t:,r"r:':, T; :;Mandamus' decraring the action of the Respondents, particurarry RespondentNo'2 in nbt considering the petitioner for counsering and admission into theMBBS/BDS course under category B , c and mopup rounds for the Academicyear 2024-2025 as iregal, arbitrary and unconstitutionar and consequenry, directthe Respondents to consider and include the names of the petitioner in thecounseling and admission into the MBBS/BDS Course under Category B, C andmopup rounds for the academic year 2024_2025
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lA NO: 1 OF 2024

Petition under Sect on '1 51 CPC praying that in the circumstances stated in

the affidavit f iled in support of the petition, the High Cou rt may be pleased to

directing the 2nd Respon Jent to consider the Petitioner request under Category

B, C and mopup rounds in the counseling and admissiorr into the |\4BBS/BDS

Course for the Academic Year 2024-2025, pending disposal of the above Writ

Petition and to pass such other or further orders as this llon'ble Court pending

disposal of the above writ petition

Counsel for the Petitioner: SRI. P. RAVI FOR SRI BHASKA.R POLURI

Counsel for the Respondent No.1: SRI T. RAMESH,
AGP FOR MEDICAL HEALTH ANO FAMILY WELFARE

Counsel for the Respondent Nos.2to3: SRI A. PRABHAKAR RAO,
SC FOR KNRUOHS

Counsel for the Respondent No.4: Ms. G. SRI RANGA PUJITHA

The Court made the follovving: ORDER
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THE HON'BLE THE CHIEF JUSTIC E ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J.SREENIVAS RAO

UIRIT PETITION No.29052 of 2o24

ORDER.' per the Hon,bte the Chief Justice Atok Aradhe)

Mr. p. Ravi, learned counsel represents

Mr. Bhaskar poluri, learned counsel for the petitioner.

Mr. T. Ramesh, learned Assistant Government

Pleader for Medica,l, Health and Family Welfare

Department for respondent No. l.

Mr. A. prabhakar Rao, learned Standing Counsel

for Katoji Narayana Rao University of Hearth Sciences

(hereinafter referred to as ,the University) representing

respondent No.2.

2 With the consent of the parties, the matter is heard

finally.

3. In this writ petition, the petitio oer inter alia has

prayed for the following reliet
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"For the reasons stated in the

accompanying affidavit, it is hereby prayed

that this Honble Court may be plear;ed writ

or direction, more particularly one in the

nature of writ of Mandamus declzuing the

action of the respondents particularly

responrlent No.2 in not consider:'ng the

petitior.er for counselling and admission

into thr: MBBS/BDS course under c:ategory

B, C aed mopup rounds for the at:ademic

year 2024-25 as illegal, albitrary'

unconsrtitutional ald consequentlv direct

the rer;pondents to consider and include

the narnes of the Petitioner in the

counselling and admission into the

MBBS,/BDS course under cateogory B, C

and mopup rounds for the acadernir: year

2O24-i',5 and to pass sr'rch other or further

orders as this Hon'ble Court may deem fit

and proper

case. "

in the circumstancesi of the

Learnecl counsel for the petitioner submitted that

inadvertently the petitioner corlld not register for

admission urtder B, C and mopup rounds' Therefore' the

University is not penrnltting the petil'ioner to seek



3

admission under B, C and mopup rounds. He further

submitted that the petitioner be granted liberty to
submit a representation to the University ard the

University be directed to decide the said representation

in a time bound manner.

5. Learned Standing Counsel for the University

submitted that the last date of registration

was 23.08.2024 and thereafter, merit list has been

prepared, which shall be published at the time of

indicating the web options. However, it is tairly

submitted by him that in case the petitioner submits a

representation, the same shall be dealt with bv the

University in accordance with law.

6. In view of the aforesaid submission and in the

peculiar facts of the case, the Writ petition is disposed of

with liberty to the petitioner to submit a representation

before the University with regard to her grievance.

Needless to state that in case such a representation is

made, the University shall decide the same within a

I
I
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period of three (03) days thereafter' It is marle clear that

this Court has trot expressed any opinion orr the merits

of the matter.

Miscellarte ous applications' if any pending' shall

stand closed. l'here shall be no order as to r:osts'
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HIGH COURT

DATED:211101202t4

ORDER

WP.No.29052 of 2024

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS
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